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OAfTAjRAlCCP Nn, 765/90 19
Hangal Pass

APPLICANT(S)

VERSUS
Lt. Governor

RESPONDENTCS)

Ihri A.S. Greual

COUNSEL

COUNSEL

Ordm

30.4.1990.

Present; Shri A.3. Greual, Counsel for the
applicant.

The learned Counsel for the applicant

seeks permission to uithdrau the present

OA, uhich is alloued. The learned CounsfeJ.
stated that he intends to move

application for revival of the CCPj^earlier
moved, but uas dismissed, as it uas not

pursued.

In vieu of the above, this OA is

dismissed as uithdraun.

(j.K. Rasg
Member A

•oij(T.3. Oberoi
Member(3)


